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of appeal raised by the assessee in his appellate order and without 

discussing the merits of the case.  It is further noticed that the ld CIT(A) 

has given various notices to produce the required documentary evidence 

but the assessee failed to comply to the same.  Before me, ld AR has 

prayed to give one more opportunity to present his case before the ld 

CIT(A). Therefore, in the interests of justice,  the issues in this appeal are 

restored to the file of the Ld. CIT(A) for fresh adjudication on merits, after 

giving due opportunity of hearing to the assessee . It may be mentioned 

that the assessee is directed to promptly comply with the notices of hearing 

and in case of any further default on part of the assessee to cause 

appearance, Ld. CIT(A) would be at liberty to pass orders on the basis of 

materials available on record, in accordance with law. 

4. In the result, appeal of the assessee stands partly allowed for 

statistical purposes.   

Order dictated and pronounced in the open court on 18/06/2024. 

 

 Sd/- 
 

                                                                    (George Mathan)      
                                      JUDICIAL MEMBER  

Cuttack;   Dated   18/06/2024 
B.K.Parida, SPS (OS) 
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